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I was under the impression that it was
something on the Order Paper.

SHRI BAMAR GUHA: They are all
guided by one a single Central law.
The reports should be placed on the
Table of the House at the game time...

MR. SPEAKER: As soon ag ote
particular report is ready, it is laid on
the Table...

SHRI SAMAR GUHA: Let the non.
Minister say that. I have put ques-
tion and I have written to you and
also to the hon. Minister about the
irrigularities in the IIT, serious fin-
ancial irregulrities...

MR, SPEAKER: He can write to me
about any particular item.

SHRI SAMAR GUHA: They should
all be placed on the Tabls of the
House oy the same day.

MR. SPEAKER: Suppose one of
them is delayed, that would mean that
the others also will be delayed.

8tIR1 SAMAR GQUHA: Why shouldl
\he report .ot only ome IIT be placed
n;swhynotthemﬂartio!thedﬂier
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MR, SPEAXER: Suppose ome i
ready while the others are delayed;
why should the one which Is ready
#1206 be delayed?

SHRT SAMAR GUHA: We should
XonWw ‘it. That is not the procedure.
ATl these five inatitutione are guided
by a fhgle Taw,
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STATEMENT RE, NON-IMPLEMENTATION.
OF ASBSURANCE GIVEN BY Drpury
MINISTER OF COMMERCE IN REPLY TO-
USQ No. 899 orF 27-7-73 RE. GRANT
OF IMPORT KNTITLEMENTS TO SHARE-
HOLDERS oF MaruTtr LT,

THE MINISTER OF COMMERCB
(PROF. D. P. CHATTOPADHYAYA):
Sir, I beg to lay on the Tablé a state-
ment giving reasons for non-imple.
mentation of the assurance given by
the Deputy Minister of Commerce in
reply to Unstarred Question No, 899
dated the 27th July, 1873 regarding
grant of Import Entitlements to ghare-
holders of Maruti Limited, (Placed in
Library, See No. LT-8280/74).

SHRI JYOTIRMOY BOSU: Sir, I
would like to mention this. I have
got five pending questiong and the
earliest one was on 14th December,
1872. Sir, the replies are, in all these
cases, about Maruti. The replies are
like this:

“Details of permits and despatches
up to date informatiop is being col-
lected and will be lajd on the Table.”

“Information iz being collected awd
will be lald on the Table of the
House,”

“From different sourced are being
collected and will be lald on thé
T‘ble'"

Sir, on 28rq February, 1978, it
been replied:

“In so far ag all India Tong-term
public #naneinl irstitutions are con-
cerned, none of théern hive so far
sanctioned.....

Then, they my:

“The required inhmzﬁon is being
collacted.”
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1 #haN conelide #ind I Would sit down
by odyirg thid. THe question is, the
boy has applled for Rs. 7 crores loan
ential Bank of India.

¥r. Madhu Limaye, the other day,
you had asked a question, In reply
to thst question, the statement is
being given.
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“The Committee already laid
down the timg limit of two months
for the implementation of agsutrah-

ces, which was subsequently raised

to three months in Febrfuary 1988,
on representation from the Depart-
ment of Parliamentary Affairs.”
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SHRI H. N. MUKERJEE (Calcutta—
North-East); This is a very vital ques-
tion which you have allowed to be
raised to three months in February,
got to know these things, surely it
should have a discussion on how
assurances are disregarded. We have
a committee whose reports possibly
we have not been able to discuss, but
if this kind of slipshoq explanations
are given by the Government, surely
something ig very wrong in this busi-
ness and we ghould be given an oppor-
tunity to discuss this entire matter of
Government assurances, particularly
in relation tp Maruti, which has a
significance of its own. Are we or
are we not going to have a discussion
in this House in regard to the way in
which Government assurances have
been manageq In & manner which
amounts to a contempt of the House?

MR. SPEAKER: Shri Mirdha.

SHRI H. N, MUKERJEE: Are you
not going to make any observations on
this?

MR. SPEAKER: I cannot make any
observation unless I have seen the
whole thing. You cannot direct me
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that the moment you want, I should
come out with some observation.

STATEMENT RE NON-IMPLEMENTATION
OF ASSURANCE GIVEN IN REPLY TO US
Q. No. 1431 or 1-8-73 R INQUIRIES
AQAINBT 'SHAREHOLDERS OF MARmuTI LTD.

SHRI RAM NIWAS MIRDHA: I beg
to lay on the Table a statement giving
reasong for non-implementation of the
assurance given by me in reply te
Unstarred Question No. 1431 dated the
1st August, 1973 regarding Inquiries
against Shareholders of Maruti Limit-
ed for economic offences. (Placed in
Library, See No, LT-8281/74).
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12,33 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I have
to report the following message
received from the Secretary-General
of Rajya Sabha:—

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Friday, the 23rd
August, 1974, adopted the following
motion in regard to the presentation
of the Report of the Joint Com-
mittee of the Houses on the Indiam
Penal Code (Amendment) Bl
1972: —

“That the time appointed for
the presentation of the report of
~ the Joint Committee of the Houses



